[ 25 March, 2021 ]

MR. CHAIRMAN: Now, the hon. Finance Minister to move that the Bill be passed.
SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

SPECIAL MENTIONS

MR. CHAIRMAN: Now, we shall take up permitted Special Mentions. Because of the
paucity of time, the Member whose name is called should raise in their seat and say,
with just the mention of subject, that | lay it on the Table of the House. Shrimati Kanta
Kardam; not present. Now, Shri A.D. Singh.

Demand to enhance budgetary allocation to meet environmental targets under the
Paris agreement

SHRI A.D. SINGH (Bihar): Sir, under the Paris Agresment, our country has
committed to achieve the following targets by 2030. These targets are, (i) achieve 33
to 35 per cent cut in emissions from 2005 levels, (ii) forty per cent power generation
through renewable sources, and (i) create additional carbon sink of 2.5 to 3.0
gigatonnes of CO2.

There has been a consistent drop in budgetary allocation to Environment and
Forest sector both at the Central as well as at the State level by more than 50 per
cent. A steady increase in budgetary allocations to meet our international
commitments is necessary. On the other hand, our air is one of the most polluted air
in the world. Our rivers are drying. The present generation needs clean air and water.

| would urge the Government to earmark at least one per cent of the Budget to
the Environment and Forest sector both in case of Centre and States. We need to
put our money where our mouth is, to help us achieve the additional 2.5 to 3.0
gigatonnes of carbon sink. There is a need to increase the area under the protected
area network to protect wildlife. The Government should ensure that the Forest
Conservation Act, 1980 is not diluted. The Government should implement 'Polluter
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Pays' principle by making changes in the laws. Sir, compliance to pollution laws
should be cheaper than violating them. Thank you.
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Concern over non-inclusion of eligible persons under the Ayushman Bharat Scheme
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Demand to remove VT code from Indian Aeroplanes
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